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INroRODUC.TlON 

I, the Chairman ot the Committee on Subordinate Legislation 
having been authorised by the Committee to present the Report OD 
their behalf present this their Twenty-fifth Report to the HoUle. 

2. Under Direction 108(1) by the Speaker, the Ministriee are 
required to intimate the Committee the action taken or propoled 
to be taken by them on the recommendations made by the Com-
mittee in their Reports and the same is reported by the Committee 
to the House through their Reports. This Report relates to the 
implementatkm of the recommendations of the Committee made ill 
their Fourteenth to Fifteenth. Eighteenth, Nineteenth. Twenty· 
first, Twenty-second. Twenty-sixth to Twenty-seventh Re-
port.s (Seventh Lok Sabha) and First, Fourth to Sixth, Eleventh, 
Twelfth, Fourteenth, Fifteenth and Eighteenth to Twentieth Be-
ports (Eighth Lok Sabha). 

3. The Committee considered and adopted this Report at their 
sitting held on 7 July, 1989. 

Nsw Dam; 
AuguIt, 1989. 

ZAINUL BASHER 
ChAf.nnGn, 

Committee on Subot"cfiftate Legil1t:rtioft. 

(v) 



REPORT 
1 ; .;: 

'The "Committee note ~t4 sa~sfaction that the Ministries have 
,generally accepted and t8Jleh :appropriate action on their ~ecom­
mendations as would be &"I1-~ frQtn the statement appended to thi8 
Report. ~ ~ ..... -: ~ 

2. However, during scru.tiny of the implementation Jf their 
recommendations," the Cotnihlttee have found thai in a large num-
ber of eases action' had not beentaken within the prescribed time-
limit. The Comdlittee desire ~that 88 far as possitile implemefttation 
reports should be furnishe,c1 ,:within th~ of the present&-
'tion of the original Report. ,~":'-, 
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LXXXII 
',1 :., .. ' 

MINUTES OF THE EI"lJI'Y,S~CONl>",SITTING OF THE 
COMMITTEE ON SUBORDINATE. LEGISLATION '., (EIGH'rH 

li 1:. ," bnir)i';l;LOK SABH'r)'(1989-90) ".' ';' 

The Committee met on Frid~y,. 7 .rulYI.l~89~~ 14.~.~ 13.00 
h~ ,.:1 ': ",.'·i<l: . . ' .\".Ii!:,'l·,,' •.•........ ";.~."" ;. 

to )I; .. ;.n.r.· > ", , '~, 
PRESENT 

Shri Zain~,Bashet......cmlw~n 
.,' 

2. Shri K. J.. Abbasi 

3. Shri Parasram Bhardwaj 

4. Shri Satyendra Chandra Guria 

5. Shri Syed Masudal Hossain 

6. Shri Mullappally Ramachandran 

7. Shri Kalicharan Sakargaym 

SECRETARIAT 

1. Shri K. C· Rastogi-J oint Secretary 

2. Shri G, S. Bhasin-Deputy Secretary 

3. Shri Swam Singh-Officer on Special Duty 

2. At the outset, the Chairman in his inaugural address, welcomed 
the Members of the Committee and explained to them broadly the 
scope and functions of the Committee (Annexure). 

3. The Committee then considered Memorandum No. 162 and 
decided that the scrutiny of rules pertaining to the following orga. 
nisationa, left unfinished by the preceding Committee, might be 
eompleted in the ftrst instance:-

1. Intemational Airports Authority 

41 



.-. 
2. lDdustrial Finance Corporation of India 
3. Oil and Natural Gas Commiuion 

4. Delhi Development Authority; and 

5. Delhi.~B4Jad. TranIpori .AgthoriV 

., 'Dle .. Committee t4 •. consi~. &ad) adopted their draft 
TwentY.-fifth Report. 

5.~ 'DIe Committee decided to undertake • atudy vtait to Bo ..... 
Goa, 'l'rivandrumt Madras and Calcutta durin, the third week of 
AUJUIt, 1889. 

" .&. 



ANNEXURE 
ADDRESS BY THE' CHAIRMAN TO THE MEMBEBs OF ,TO' 

'COMMI'nI'EEON SUBORDINATE LEGIS!,.A.T10N(l.989-90) 

7 July, 1989' 

:Hon'ble Members, 

1 .cordially weu:ome you. to this ftrst. sitting of the 'newly cObBtl· 
tU1.ed Comnuttec on Subordinate Ll!gislatlOn (1989-90). Wttt1~ 
some 01 the members are new to the Committee, most of them were 
there in the F4'vious Committee also. 1 welcome all new and' old 
members on this oocasion. 

As you are aware, the Gommittee on Subordinate Legialation ··18 
n~at.ed by the Speaker every yearund.errule 31~of theRUlft 
of, Proceuure and Con(iuct of Business-in !.ok Sabha.Tbe mmrl' 
function of the Commi~tee is to see that the rule--making;power .d!' 
t~e executiv~, conferred byUleConstitution or delegated by P*r. 
liamelli,is beiAgexerciled withia suell delegation. As a saf~ 
~DSt .asswnption of arb~trary powers by the executive thrcNlb 
tb.e instrwnentof subordinate legislation, t"'~ Committee has 'CGBIU-
tentb' maintainedtbat, all rules, regulatiODll,ete. framed ·inexerefs!il! 
of th(: authority conferred by Parliament, should necessarily bt Wd 
before both 'the Houses of Parliament, who should have the po~ 
to annul or modify them. ' 

With this end in view the Committee selects from time to time 
Rules/Regulations framed by the executive under various enact-
menb;. After detailed scrutiny and examination of the various 
Rules!Regulations, the Committee presents reports therecm to LOk 
Sabha. During ,the Eighth !..ok Sabba so far. the Committee·,has 
presented in all 24 Reports to the House, out of which 5 reports 
were finalised and presented by the Committee during 1988-89. 
These five reports covered important subjects like Central Wate.-
hOUSing Corporation llules,Life Insurance 'OJrpotatioti RUlet,RlU.-
wayProteetion Force Rules and PostOfflce Sa'Virttrs Gerieral '8an"k 
Rules. Before finaLising reports bn Railway Ptbtection Force Rwes ' . 
and Savings Bank Account Rules, theCommtttee(l988-89) bad 
called the representatives of the roncerned Ministries and reeorc1.ecl 
their oral evidence on the subject. . . ,., 



It is proilosed' i.hat tAft s«u,my of Ru.les relating to ONGC, .in .. 
ttll'Wlt.tunal Au'ports Autborlty ana inausU'iaJ. ,tI'lnance (;orporal..lon, 
U1.1 Willen. the conunents 01 !.he cuncerneCi M~tries have been 
r~'eJ.vea. may "be compieted in the ilrst mstance. ~'or twa purVOIte 
~"'ued Memoranda will. be prepared by the SecretaI1at ana placed. 
oeJUre the l,;omnuttee for coD81oeration at their subsequent S!LUllgS. 
::;mce the term of the Committee is lik.ely to be short, we should 
attempt to complete examination of these subjects and preaent 
reports thereon at the earliest. Lime permitting, we might t~ up 
oUler liubjects in due c:ourse. However, I would welcome membel."S· 
~u~estions in thla reaard. 

~ -" The Lok Sabha Secretariat renderl all possible secretarial assist.. 
ance 1.0 the Committee. The Secretariat undertakes the iwtlal 
scrutiny of statutory 'Orders' whether laid on the Table of the 
~0USt: or not. aoon after their notification ill the official Guette; 
~uJls out important points and sends them for eliciting comments 
of the administrative Ministries concerned and thereafter pr0pares 
~lf--contained Memoranda for consideration of the Committee. This 
does not, however, preclude the members from examining the 
'Orders' suo motu and makine suggestions on: their o'Wn, F{I!, ~hitl 
purpose. copies of all statutory 'Orders' that are laid on the Table 
of ° the House are circulated to the members of the Committee from 
Lime to time in convenient batches requesting them to send their 
suggestions in writing to the Secretariat. I hope members will 
s~y those statutory 'Orders' and bring to the notice of the (atah·· 
man or the Lok Sabha Secretariat aay cases where they feel the 
executive has gone beyond the powers delegated to it by the parent 
Aetor the rules framed by it tend to violate the canons of noltural 
justice. 

0" It is the tradition of this Committee that all its decisions are 
arrived at unanimously like oth~ Parliamentary ComDlittecs. I 
hope that this tradition. will De maintained by\ us too. . 

Before I conclude, I would like to emphasize that in the dilcharge 
of our duties in the Committee, our primary objective is to imp) .... 
ment the will of Parliament as expreaed through its .tatutes and 
our efforts in this direction sheuld help the executiv~ to keep them-. 
se111es withiD the ~dl prescribe. by ParUament . 

. 'n1ank you. 
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